
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

Original Application No* 231 of 2005 

Indore# this the 20th day of October, 2005

Hon'ble Shri M.P. Singh, Vice Chairman 
Hon'ble Shri Madan Mohan# Judicial Member

L*K. Mungre# aged 62 years, S/o.
Shri Yashwant Mungre# R/o. Shalimar 
Malwa Enclave, Cpp. Swagat Garden,
A .B . Road, Indore (MP). • • •  Applicant

(By Advocate - None)

V e r s u s

1. Union of India, through 
Secretary (Estt.), Ministry
of Railway# Rail Bhawan# New Delhi*

2. The General Manager#
Western Railway# Ratlam.

3. Divisional Railway Manager,
Western Railway# Ratlam.

4. Divisional Accounts Officer,
Western Railway# Ratlam. . . .  Respondents

(By Advocate - Shri M.N. Banerjee)

O R D E R(ORAL)

By M.P* Singh# Vice Chairman -

None is present for the applicant. None was also 

present for the applicant on the last date of hearings on 

17.10.2005 and 18.8.2005. Although this case is listed for 

orders, but on the suggestion of the learned counsel for the 

respondents that directions be issued to the respondents 

to consider and decide the representation ofthe applicant 

filed in the OA# we dispose of this GA by invoking the 

provisions of Rule 15 of CAT (Procedure) Rules# 1987. Heard 

the learned counsel for the respondents.

2. During the course of argument the learned counsel for 

the respondents submitted that the applicant in Paragraph 

4.7 of the OA has submitted that he has filed a representation 

dated 12.7.2003 with the respondents against fixation of his

Pay# but there is no response from the respondents. In this
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reg ard  the  learned  counsel fo r  th e  respondents subm itted W m
i

in  the  rep ly  th a t  th e  a lleg ed  re p re se n ta tio n  i s  not a v a ila b le
j

on record  to  a s c e r ta in  \ whether th e  same was a c tu a l ly  |

received  or n o t. However, the re p re se n ta tio n  as a v a ila b le  in!

the p e t i t io n  would be decided i f  p erm itted  by the  T ribunal, :

as the m atte r i s  su b ju d ic e . \

3 . On h is  suggestion  and w ithout going in to  th e  m erits  of

th ecase , we f e e l  th a t  ends of ju s t i c e  would be met i f  we d i r e c t

th e  respondents to  co n sid e r and d ecide  th e  sa id  re p re se n ta tio n  

of th e  ap p lic a n t dated  12.7.2003 (Annexure A -l) by passing  a; 

speaking , d e ta ile d  and reasoned o rd er w ith in  a p e rio d  of two 

months from the  d a te  of re c e ip t  of a copy of t h i s  o rd e r.

We do so acco rd in g ly .
Ii
I

4 . Accordingly, th e  O rig in a l A p p lica tio n  s tan d s  disposed of • 

No c o s t s .

J u d ic ia l  Member Vice Chairman
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